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O R D E R 

 

PER C. M. GARG, J. M.: 

1. This appeal has been filed by the assessee against the order of 

the ld CIT(A)-16, New Delhi dated 26.02.2018 for AY 2014-15. 

2. At the time of hearing the assessee has placed on record an 

application dated 31.07.2023 requesting for the permission to 

withdraw its appeal.  

3. The learned Departmental Representative did not raise any 

objection to such prayer.  

4. We, therefore, permit the assessee to withdraw its appeal, 

which hereby stands dismissed as withdrawn. 
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5. In the result, the appeal of the assessee is dismissed as 

withdrawn.  

Order pronounced in the open court on 31/07/2023.  

-Sd/- -Sd/- 

(Pradip Kumar Kedia) (C. M. GARG) 
ACCOUNTANT MEMBER JUDICIAL MEMBER    

    
 

 Dated: 31/07/2023 

A K Keot 
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